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THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : (a), (c)
and (d). The specifications for the
wagons for export to the U.S.S.R. are
different from those in use in India.

The question of costs and price are
under negotiation by the State Trad-
ing Corporation of India with the
‘wogan builders and will be taken up
later with the buyers.

(b) Yes, Sir.
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CLASSIFICATION OF HARD Boarps, BLocx
Boarps AND TrMmBER PARTICLE BoArps

4459. SHRI N. R. DEOGHARE:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarred Question No. 5627 on the
22nd December, 1967 and state :

(a) whether the recommendation

‘'made by the Railway Board’s Com-

mercial Committee at its meeting held
at Bombay in March, 1967 for the clas-
sification of Hard Boards, Block
Boards and Timber Particle Boards in
LR.C.A. Goods Tariff No. 32, have been
implemented; and

(b) if not, the reasons for their non-
implementation for such a long time ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) and
(b). After examining the recommen-
dation of the Commercial Committee,
it was decided to lower the classifica-
tion of these commodities from class
75-C (Smalls) and 62.5-B (Wagon-
loads) to Class 67.5-C (Smalls) and
52.5-B (Wagonloads), with effect from
15-4-1968.

CrAamM ror ReEruxp or Amount of III
*  Crass TICKET

4460. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether it is a fact that claim
for the refund of amount of III Class
ticket No. 02136 dated the 8th May,
1967 Ex. Delhi to Howrah, which was
preferred as far back as May, 1967,
has not been settled;

(b) if so, the reasons for delay in
settling such a petty claim; and

(c) whether Government have any
proposal for expeditious settlement of
railway claims and, if so, the details
thereof ?





